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S. R. 1736 in Gazette of India
dated the 26th July, 1969, under
sub-section (3) of section 122 of
the Major Port Trusts Act. 1963.

A statement showing reasons for
delay in laying the above Noti-
fication. [Placed in Library. See
No. LT-2337/69].
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SHRI SEZHIYAN (KUMBAKONAM) :
Sir, regarding item 2, I have a point to
make. It is about the Report of the Com-
missioner of Railway Safety. I do not
koow how Dr. Karan Singh is concerned
with the Commissioner of Railway Safety.
Amnyhow, this report of the Commissioner
of Railway Safety is on the accident in-
volving the North Bihar Express at Luc-
keesarai Station of Eastern Railway on the
24th October, 1966. About three years
have elapsed. Why has there been so
much delay in making inquiry and placing
the Report on the Table of the House ?

MR. DEPUTY SPEAKER : It is a little
irregular.

DR. KARAN SINGH : The office of the
Commissioner of Railway Safety is under
the Ministry of Tourism and Civil Avia-
tion. It was removed from the Railway
Ministry and taken into another Ministry
in order to ensure its impartiality. I will
find out the reasons for the delay and let
the House know about jt.

11.05 Hrs.

COMMITTEE ON  GOVERNMENT
ASSURANCES

(i) SEVENTH REPORT

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : T beg to present the Seventh Re-
port of the Committee on Government
Assurances.
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(ii) EVIDENCE

SHRI KANWAR LAL GUPTA : I beg
to lay on the Table a copy of the Evidence
given before the Committee on Govern-
ment Assurances,

11.05Hrs.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU
RAMAIAH) : With your permission, Sir,
I rise to announce that Government Busi-
ness in this House during the week com-
mencing Monday, the 15th December,
1969, will consist of :—

(1) Further consideration and passing
of the Monopolies and Restrictive
Trade Practices Bill, 1969, as
passed by Rajya Sabha.

(2) Consideration of any item of
Government Business carried over
from today’s Order Paper.

(3) Consideration and passing of :

The  Assam Reorganisation
(Meghalaya) Bill, 1969.

The Indian Tariff (Amendment)
Bill, 1969.
The Requisitioning and Acquisi-
tion of Immovable Property
(Amendment) Bill, 1969.
SHRI RANGA (Srikakulam) :  What
about Mr. Imam’s Resolution ?
SHRI RAGHU RAMAIAH: It was

agreed yesterday that it will come up on
Tuesday.

SHRI RANGA : It should have been

mentioned.

SHRI RAGHU RAMAIAH : It was an-
nounced in the House yesterday.

SHRI YOGENDRA SHARMA (Begu-
sarai) : Sir, a very serious situation ob-
taing in Jamshedpur. About 40,000 engi-
neering workers have been on strike since
18th Novembers 26 days ha»;e passed.



179 BOH.

{Shri Yogendra Sharma}

This question was raised here and the hon.
Labour Minister had assured that there
will not be any victimisation. About 200
workers have been suspended and because
of that the strike is continuing. We should
get some opportunity to discuss it. The
hon. Labour Minister had given an assur-
ance and this assurance has not been im-
plemented. You may kindly ask the hon.
Minister to make a statement at least of
what has been done in order to see that
his assurance is carried out and the strike
is called off. If the strike is not called off,
anything may happen. You know the
situation in Jamshedpur. Lately, T have
got the information. There have been
police provocations and, if they are not
stopped, anything may happen.

MR. DEPUTY-SPEAKER : Note will
wiil be taken of that.

st frq =vx A7 (W) SumEw
S, orelt =Y aR WAt A Y SrdEgR
T A F arfeas war &, & S
AT FLATE | TH FY IqIT S[ear
FFIST AT AMFT |

g frfeveRd Fd3gam
TS dY fF Sty duadT diear 7 3
W AR AF % § e ae
F ACH T HEXT FT @Y &, 98 907
A Y wafg R qerE 1 zafag
# Aea § fF A@R, &w a) %
ST Wl G939 I qq@ 6 gHiwd A7
T ATSTAT qST 3 AN HF TF AT |

=t R fag  (Jeaw): fedr
T ALY, TF g IFHIR a7 AT
W F JIOLE @A § T AT Afew
| AT ATGAT § A1 A8 § {5 wamdee
JAYLT ATAT AW I | AN FATT AW
Fgi o1 =T & ? F =g FF arferaniee
H I1T HT AT @ AT AT 7 a1 F7
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fafreex sgr & f& o <<
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et & =t fean € S & 7 498 &
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T St g7 @ A 9T oA AR

EEE FY A TR A IIATC |
SHR! CHENGALRAYA NAIDU
(Chittoor) : T support Mr. Randhir
Singh.

SHRI BAL RAJ MADHOK (South
Delhi) : Sir, only eight working days are
left—5 days next week and 3 days there-
after. 'The Government business now an-
nounced by the Minister will consume all
the eight days.
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Sir, there are a number of important
things which need to be discussed. There
is a report of the Committee on Defections
which is being postponed week after week.
Then there is the discussion on the resolu-
tion of Shri Prakash Vir Shastri about sub-
versive activities.

Then there are certain issues over which
the Delhi Administration or the Metropo-
litan Council have no control and which
have to be discussed in this House. They
include the problem of uncuthorised colo-
nies and admission to Delhi colleges. I
want that discussion on these matters must
be held. I do not know if the time will
be found for them. If there is not time,
thcn Government  business may be post-
poned to the next session, but these matters
should be discussed.

Then T come to the question which Mr.
Randbir Singh has raised, viz., the ques-
tion of Chandigarh and about the repor-
ted talks between Pakistenis and some
Punjab leaders. Government must make a
statement  about that. I also want the
Government to make a statement to give
us an opportunity to discuss what is hap-
pening in West Bengal. To-day only we
read about an armed robbery in a Calcutta
bank. It is not a State subject, it is a sub-
ject dealt with by the Finance Ministry and
1 want that the Finance Minister should
make a statemenp about it.

MR. DEPUTY-SPEAKER : A calling
attention motion on this subject has been
admitted for Monday.

SHRI BAL RAJ MADHOK : There-
fore, for all these questions time must be
found. If time cannot be found—do what-
ever you like—these subjects cannot be
postponed just because Government’s busi-
ness will be held up and they want to ob-
lige this man and that man and meke the
Parliament go on holiday.

SHRI RANDHIR SINGH : That Pun-
jab Minister who spoke against the coun-
try should be arrested.

MR. DEPUTY-SPEAKER : You have
made your submission.  There are other
things also. T am sure all that you raise
here is being noted down by the Minister
and will be considered at the proper time.
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DR. RAM SUBHAG SINGH (Buxar) :
There is another point. It is not the busi-
ness of the head of the administration here
to go and criticise the other heads of ad-
ministration in States as the Prime Minis-
ter has been doing frequently. Therefore,
that matter also must be discussed next
week.

it Fo Ao faaTdt (2far): Suremsy
wgrEa, AT FTHT A & qfe=dy S
# A7 U AT A qerwa S @Y
wafet agt 92 93 @ § o 7w andy
forege o9 % ©F 97 F 4 W@
62 EITX T FT THa! T 1 (T
T 3rvfY w7 fF 39 AT F FET B 0w
Fiferr séom Mg o w@r & |t A
gaT 7 § fF 29 ag Y %% sdfmr
U F g1 997 € AT av s
WU F TW UL AT ¥ gred §
feram GaTs; fovT oTT 1R 3w *1
HET F & FTH TG o |

go< A fraew & i fagre & af=i-
we frtor & ware #1 J97 @ TG
X A1 AgT I T @Y AT I9 qT A
TS # uw forws 5 ¥ 7 & e
FT T TY ¥ FT @ 1T qIfer @<
F SR Y 90T 97 Sy B e fawsa
TR
MR, DEPUTY-SPEAKER : This, I told
you, has been admitted.

DR. RAM SUBHAG SINGH : This is
a very good point that must be discussed
because the Government of India is inter-
fering in the State of Bihar. They are not
allowing the Jeader of the majority to form
the Government. Here the Governors’
Conference is going on. The leader of the
Congress Party in the Bihar legislature who
hzs submitted a list of 184 persons must
be permitted to form a government. (In-
terruptions).

=t fara=ez @1y fRIR § @ wHo
Yo FY wirasee aqTy &7 @1 faeqr

=1fFw | .
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MR. DEPUTY SPEAKER : This is not
an occasion when we can enter into argu-
ment with each other. Submissions have
been made by various members who feel
that certain imporiant items should be in-
cluded. I am sure all these are being noted
by the Minister in-charge and they will be
taken up and considered and whatever can
be done will be done. Kindly have pati-
ence. Let us hear one by one patiently.

SHRI SEZHIYAN (Kumbakonam):
Regarding the proposal of the Govern-
ment to decontrol cement from Ist Janu-
ary, 1970 I feel it is a very important
question that should be discussed by this
House. 133 Members of Parliament dur-
ing the last session have sent a Memo-
randum to the Prime Minister and the
Minister for Industrial Development. No
reply has since been received for that so
far. Also. the Members of the Consulter
tive Committee have also expressed them-
selves against any decontrol at this stage
and for that also no positive action has
been taken by this Government. It is a
very important question. This is going to
affect the consumers throughout the coun-
try. If they abolish the price control sys-
tem it is going to encourage monopoly in
cement industry and help big business. So,
I would call upon the Government to
give some opportunity to this House to
discuss this question of decontrol of cement
on a positive Motion. I don’t want to
have some discussion and then it is left
off. I want to have a positive motion
which should be discussed so that the
opinion of the House can be expressed in
unequivocal terms against any decontrol
that is contemplated by the Government.

AN HON. MEMBER: Too much
bungling is going on...

MR. DEPUTY-SPEAKER :
been noted.

That has

=t Tw oaw (gaf) ;I
TET, F 7B TN o | ag
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SHRI CHENGALRAYA NAIDU: T have
to bring to your kind notice two things. One
is, the situation in Kerala. The United
Front Government was there. The marx-
ists communist party Government had
resigned. The communist party today
who are in milority party today
Government. Our Prime Minister had
instructed the Governor to allow them to
form the Govemment. They have allowed
the minority Government there. That is a
very serious things, asking a minority group
to form the Government.

MR. DEPUTY-SPEAKER : You want
that to be included as a subject for dis-
cussion ?

SHRI CHENGALRAYA NAIDU : Yes.

SHRI A. SREEDHARAN (Badagara):
It is not a minority Government. 1 want
to raise a point of order. (Interruption)
In Kerala, it is not a minority Govern-
ment. It is a majority Government. We
will prove our majority absolutely.

SOME HON. MEMBERS—rose

MR. DEPUTY-SPEAKER : 1 request
Hon. Members to resume their seats. Why
did you not call the Assembly ? (Inferrup-
tions)
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SHRI P. GOPALAN (Tellicherry):
What the hon. Member has just now said
is absolutely correct, it is a minority Gov-
ernment. (Interruption)

MR. DBEPUTY-SPEAKER : Kindly
resume your seat. Kindly let ms say one
seatence. (Interruption) 1 am on my legs.
What he has stated is one point of view

and he is entitled to have his point of-

view. But this is not really the time or
the occasion to enter into a discussion over
this issue. It has not been admitted. It
is only a suggestion made,

SHRI A. SREEDHARAN: I want to
make a submission. We can understand if
they want a discussion on the political
situation in Kerala with regard to the
formation of the Government—we can
understand all that—but he said that the
Kerala Government is a minority Govern-
ment. (Interruption) It is not a minority
Government.

SHRI P. GOPALAN : Who said so? It
is a minority Government.

MR. DEPUTY-SPEAKER :
conclude.

Let  him

SHRI CHENGALRAYA NAIDU: I
want to say this about the proposal of the
Government to decontrol cement from Ist
January, 1970. Government have taken
a very big donation for their party, that is,
the rebel Congress Party and that is why
they want to decontrol cement....

SHRI RAGHU RAMAIAH : This is a
wholly untrue and an unfair allegation.

SHRI CHENGALRAYA NAIDU : The
price of cement will go up by Rs. 5 per
tonne; Government purchase about one-
third of the cement that the consumers
take; as a result, the country’s finances will
suffer, and Government will lose about
Rs. 3 crores. ..

MR. DEPUTY-SPEAKER : The hon.
Member has started a discussion.

SHRI RAM KISHAN GUPTA
(Hissar): They have taken about Rs. 25
lakhs.

SHRI HEM BARUA (Mangaldai): May
I make one submission ? This is for you.
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I have already submitted an adjournment
motion on the failure of Government to
prevent the armed robbery at the State
Bank of India branch operating at Cal-
cutta. This is not the first time that such
an armed robbery has taken place
there. ..

MR. DEPUTY-SPEAKER : That has
no relevance to the statement made by the
hon. Minister.

SHRI HEM BARUA: That was why
I said that it was meant for you.

MR. DEPUTY-SPEAKER : That is a
separate point. We can discuss it sepa-
rately. That has no relevance to the
statement made by the hon. Minister.

SHRI HEM BARUA: I want this
matter to be discussed. For, this is not
the first time that there has been such
armed robbery at Calcutta.

MR. DEPUTY-SPEAKER: We are
now only concerned with the business of
the House for the next week which thas
been announced by the hon. Minister.

SHRI HEM BARUA : That was why I
said that it was meant for you.

MR. DEPUTY-SPEAKER: I cannot
say anything on that now. We are now
concerned only with the list of business
for next week as announced by the hon.
Minister.

SHRI S. M. BANERIJEE (Kanpur):
The business for the next week is discussed
in the Business Advisory Committee first,
and a convention has been developed that
normally we should not raise issues here
in the House without first discussing them
in the Business Advisory Committee. But
when the business is announced here,
naturally we get scme opportunity to
highlight some problems. On the 24th of
this month, the current session of Parlia-
ment is coming to an end. News has
appeared in various newspapers that the
life of the Preventive Detention Act is
going to end very soon. We would like
to know whether that is true or not.

I would plead that we should have some
discussion regarding the abolition of the
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privileges and privy purses of rulers, a
motion for which has already been tabled
and we would like to have a discussion on
it for three hours,

I would also like to submit that in spite
of the assurances of the Prime Minister
¢nd the Home Minister, 1,200 Central
Government employees are still rotting in
the streets and have not been taken back.
We want a statement from the Prime
Minister on this matter. She delivers
speeches to those who go and meet her,
and they sound very well, but actually they
have not been taken back. I would request
the hon. Minister. ...

SHRI BAL RAJ MADHOK : Thou too,
Brutus !

SHRI S. M. BANERIEE : ...of Home
Affairs or the Prime Minister to make a
statement on this.

Shri Kanwar Lal Gupta called us the
other day as the drummer-boys of the
Prime Minister, I was thinking that I
could call them the dancing girls of the
Syndicate. . .

MR. DEPUTY-SPEAKER : Order,
order. Let us not enter into that contro-
Versy now.

SHRI RANGA : I would like some time
to be found by Government, if possible,
during the next week, as early as possible,
or if necessary by extending the duration
of the session or by postponing the rest of
the work. to discuss the law and order
situation in West Bengal. The whole House
is aware of what is happening there. All
over the State. hunger-strikes or fasts are
going on. The Chief Minister himself
who belongs to one of the constituent par-
ties of the United Front has made so
many allegations against his own Ministry
and against his own Government and has
given figures of the number of people
killed or mauled or robbed and so on. He
himself bore witness to the fact that there
is no proper law and order there and there
is no security of life, not to speak of pro-
perty. I would request Government to
give us an opportunity to. have a full dis-
cussion of 'this particular matter.
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SHRI P. GOPALAN: On a point of
order. . .

MR. DEPUTY-SPEAKER: How can
there be a point of order now ? A certain
submission is being made by the hon.
Member for consideration for the purpose
of its being included in the list of business
for next week. He may not like certain
things which are being said by the hon.
Member, but it is only a submission that
he is making for consideration by the
House. TIf the hon. Member Shri P.
Gopalin has any objection, he can raise
it at the appropriate stage. Already, I
find that this item is taking more time than
it should. So. let hon. Members be very
brief.

SHRI RANJEET SINGH (Khalilabad) :
I would submit that time should be found
and also allocated for discussing the
following subjects which are of primary
importance. We are already going to have
a discussion on the law and order situa-
tion in certain places. ..

MR. DEPUTY-SPEAKER : It is only
a submission which has been made.

SHRI RANJEET SINGH: I submit
that we discuss the nation’s security in
general, because disclosures have been

made even by people concerned with the
defence set-up of the country, by people
like Vice-Admiral Soman that our defence
is weak in general and that, coupled with
the breakdown of law and order in certain
States, affects the nation’s security in
general.

Then, the Bank nationalisation Bill is
pending before the Supreme Court, and
judgment may be delivered any day. We
should be permitted to discuss the conse-
quences arising out of that judgment.

MR. DEPUTY-SPEAKER: That can
be considered when the judgment is deli-
vered.

SHRI RANJEET SINGH: We should
also have an opportunity to discuss
another small matter relating to the large
business empire of Ministers, especially a
Minister- who has got his hand in 42 orga-
nisations; I am referring to Shri Jagjivan
Ram.
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MR DEPUTY-SPEAKER : Hs cannot
lay it on the Table of the Houss now. He
can only make his submissions. ’
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SHRI S. M. BANERJEE : The Labour
Minister has already made a statement om
Jamshedpur. So, you may kindly ask the
hon. Labour Minister to make a statement
on this again.

SHRI SAMAR GUHA (Contai): I am
very sorry to point out that the motion of
Shri Prakash Vir Shastri on violent activi-
ties in the country which had been im-
cluded earlier in the list of business for
today has suddenly beem removed in the
Revised List of Business for today. I had
to go to Calcutta today morning, but I
cancelled it yesterday as I found this
motion was to be taken up today becanse
1 consider this motion to be very impor-
tant in relation to West Bengal. You know
the harvest there has turned into a bloody
barvest, every day hundreds of people are
injured and dozens of people are being
killed. Every day reports are coming in
the papers. Coming as I do from West
Bengal I wanted to participate in that
debate and I cancelled my trip to Calcutta
yesterday evening, but now I find that the
discussion is not being held today.

MR. DEPUTY-SPEAKER : The whole
matter was gone into by the Business
Advisory Committeo and it was decided
that since there is a heavy backlog of
business, today, though normally it should
be a holiday, should be a working day in
order to dispose of urgent Government
business. So, it was the decision of the
Business Advisory Committee.

SHRI SAMAR GUHA: Why did he mis-
lead us then ? It is the whimsical and mer-
curial attitude of the Minister of Parlia-
mentary Affairs that has changed it. Who
authorised him to change it ?

Then I want to draw the attention of the
Government 1o a scrious impropriety, breach
of the constitutional provigions, being com-
mitted by the Government of West Bengal.
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You know that foreign affairs is under the
exclusive jurisdiction of the Centre. I have
full sympathy with the NLF, the Viet Nam
revolutionaries, but you might have seen in
today's papers that the West Bengal Gov-
ernment is going to officially accord a
reception to them and constitute a fund
from the Government coffers to give that
delegation.
SOME HON. MEMBERS : Shamse.

SHRI SAMAR GUHA : Unofficially 1
will welcome them, and for that matter any
revolutionary, but the question is whether a
State Government can usurp the right of the
Centre defined in the Constitution. I want
to know Government’s attitude on that.

MR. DEPUTY-SPEAKER : That is a
different question. I take it that you would
like this to be discussed,

SHRI S. M. BANERJEE : Why don't you
allow us to congratulate the UF Govern-
ment ?

MR. DEPUTY-SPEAKER : Shri K. L.
Gupta. Kindly conclude in one or two.
minates, Otherwise, it becomes difficult,
the whole day will go on like this.

ft ¥R AW T (faee aw)) ¢
I WA, S FAA &1 AT Ft
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SHRIMATI LAKSHMIKANTHAMMA
(Khammam): Sir, you are a tribal; they
are Harijans and we are women. We are
also very backward. The other day we
passed the Constitution (Amendment) Bl
extending the reservation period for the
Schedunled Castes and the Scheduled Tribes.
Now, there are alarming reports in the
country, in different parts, that some re-
actionary partics—the Jan Sangh and the
Akali coalition—are pressurising the Ces-
tral Government to amend the Hindu Sae-
cession Act regarding property rights of
women and also they are pressurising the
other Governments. I want an assurance
from the Central Government that they
are not going to yield to this. The Law
Minister must make a statement about ft.

MR. DEPUTY-SPEAKER : All right;
you have made your point.

SHRI KANWAR LAL GUPTA: The
hon. lady Member need not worry abomt
it.  (Interruption)

SHRIMATI LAKSHMIKANTHAMMA:
One more point, Sir. I am making this
point seriously : that the women's orgasi-
sations all over the country are very mmch
perturbed about it They want an asswr-
ance from the Central Government et
this is not going to happen and the Govera-
ment are not going to yield to this.

Another point is this. We read in the
papers today that in U.P. 17 SSP members
are defying their owr party, and thege 1s
no majority for Shri C. B. Gupta there.
The Governor must convene the Asscaably.
(Interruption) 17 SSP members have asked
for the suspension of their own leader.
(Interruption)

SHRI P. GOPALAN: Mr. Deputy-
Speaker, Sir, about the decision taken by
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the West Bengal Government to give a re-
ception ‘to the NLF delegation—

MR. DEPUTY-SPEAKER : This point
hag already been made. If you want to
raise it separately, it can be discussed at
that time. There cannot be any discussion
on this subject now.

SHRI P. GOPALAN : I take this oppor-
tunity to congratulate the UF Government
of West Bengal for giving a grand reception
to the NLF delegation.

MR. DEPUTY-SPEAKER : You are en-
tering into a discussion now. Shri Sayeed.

SHRI P. M. SAYEED (Laccadive, Mini-
coy and Amindivi Islands): Sir, this is a
very serious matter, and this subject has
not been covered by the Business Advisory
Committee. It is this. In Uttar Pradesh,
a minority government is functioning under
Mr. C. B. Gupta. A section of the people
who have called themselves dissidents of
the Congress party and some MLAs have
already conveyed their assurance to the
Governor, and they have all said that Mr.
C. B. Gupta is running a minority govern-
ment. I request that this subject be in-
cluded in the agenda and it should be dis-
cussed threadbare in this House. An oppor-
tunity should be given to the House for
discussing this matter.  (Interruption)

SOME HON. MEMBERS rose—

=t gHo THo AN (TAT) : IIETA
WERA T A3 g £ THA F A7 wrA0a-
=7 qfsferfy &, =wafad’ F wror Ay
1T AFATE §1 72T & A% 53 HRHal-
oz F I W fen Frarodima g
I94 Fgr w14 g 5 48 wEdY @Eww
¥ 77 g g fad gamsisr fifee
F q1 TAF IFTTT A FV TS TN
wFET uRAr IrfEd adifE o A
EIE X IR qg 991 s W2 fF
TITT FT @ T FEar § W) agi
TF Fg AT fF fo qHo Fo FT
g1 F far 3% ¢% fog ww @k
I FOdAr 4@y fmr o Ay
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¥, 39%

A

AT g froag adr g m

FIT 9T g1 1

stafn www (aromE) @ TR
T2, WA gfagm | FfEmm
Tafa & aifs gt &7 Tt
F 49 9 T g9 § I971 g1 Tifed
far3® ford a0 § ofr &7 fawr 7 &
AT AL ALY & G GTHIT AT T<E &
VS A= AC 47 g A0 FT /17 S
91 7 ¥ fod o

TF gL AT 9 TN §E—HE &
TERET FEEN AT #OARHT TE
qsfafy & 9% ¥ facdt & gE g
TR T %% are srearad fgar g fr
7 999 grAdE ¥ Er g | ar 9
I F1 1T f4T ST 1 F I S7eaa
<@g 7 39 a7 591 777 #1997
famm w0 o

MR. DEPUTY-SPEAKER: I do rot
think there is anything more to be raised.

Everything has been said. (Inferruption)
SHRIMATI  SUSHILA ROHATGI
rose—

MR. DEPUTY-SPEAKER : If you agree.
I will allow that gentleman one minute
and the hon. lady Member onc minute.
After that, T will call the Minister.

= 3w SFW Qv (TREAR) -
. fagz § o A E | AT T w7
aaafs €1 & qF o vF fawz 3T AT
MR. DEPUTY-SPEAKER : From your

party, many hon. Members have made their
submission.

=t FAvER faw (F9IR) @ STreaE
agRa, qF O AT AT § 1 R
A 7 5 I R_E F q&7 AT AT
AT ag a4 2 @ § fF 9av Wy
¥ a1 faeeft ¥ T sTagE fF € 1
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Isft wwae fasr)
IR T FY GTIHY T FF 09T gV @I
2 1 g aga &Y e e & <
wer wdl ¥ A1y a4y w4 FEied
g7 e @gi W=t gWr Sfed
¥ gag F qed ¥ Fgar ¥ ¥ g9 9%
a9t a7 7w 0% T ¥ 4 qar
rag fear ¢ 7 e faar & Y 98
fareefrar @, oI AgY o &Y SuT W
¥ ger Wt F fawrs #E FHHAE
7 T €1 T qfgd

g frasa ag § fv gardr SEER
afrated sfafag @ & o a=
¢, Fafs g smow fawa w &, afew
forg avig & weT §—afratedt wigw
FATT F UF W F3aA< 7 g1 1 TF
XY T A IAHI 4, 39 ag &
T FFFTfAm R I E 1 g R WY
faa a7 ¥ foq ey e @ OF
2 &1 g9 fear S TfgR |

SHRIMATI SUSHILA  ROHATGI
(Bilhaur) : Seeing that the normal civic life
in Calcutta ha¢ been dislocated and busi-
pess is paralysed, and the citizen is denied
basic things like security of life and seeing
that the Constitution is being openly flout-
ed as it happened at the civic reception
which the Calcutta Corporation accorded
to the President when npeither the national
flag was unfurled nor the national anthenf
was sung, can we not have a special

of the Parli tomorrow or on
some other day for two or three hours and
give priority to the resolution moved by
Sbri Guha ?

AW wwm wi. : IuTeRs
A, § AEE G aaw FEm 5
R TH AT 97 TR T —ZrE S
frewr dfeca® & qm 9T IW WA
F1 T e Fit feas o @y forerr
TFAIY & ANAGE] 97 q2T AT TS
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of Bill

u"lﬂow‘toﬂﬂ 2 aqmmug’lﬂ,
F oY gt w4 91 A 47 v wm
Y HAATER T AR &, o FEw
faerr arody W qgr 9% 9, T e
wqr ara g )

So far as the International Film Festival’
is concerned, we are unable to fyag thosc
films. If Mr. Tyagi wants, let him tyag
them. There is nothing immoral in them.

& ywW @R A §
TRt farem, a==l o farea ) g @
¥ & fams-fameme §

SHRI RAGHU RAMAIAH: Hoa.
members have made various suggestions
about various matters which they consider
important, Some of them were before the
Business Advisory Committee when it
considered some of these things at the last
meeting. In respect of some of them, pro-
vision has already been made either in the
business of Government or by way of
discussions which the hon. Speaker  has
fixed. I am not belittling any of these
items, but it is a question of priorities and
time.

SHRI RANDHIR SINGH : Let there be
a debate in the House on Chandigarh.

SHRI RAGHU RAMAIAH : If there is
any item of great importance which has
been left over, I am sure the Business
Advisory Committee will again consider
such matters,

Mr. Guba raised the point about Mr.
Prakash Vir Shastri’s part-heard motion.
Mr. Prakash Vir Shastri had himself said
that he will not be in Delhi today and be
had requested the Government to postpons
it to a later date. That i¢ why it has been
done.

11.45 Hrs.

RE : INDIAN TARIFF (AMENDMENT)
BILL

MR, DEPUTY-SPEAKER : Now intro-
duction of Bills. Shri Bhagat.



